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PREFACE

In its meeting held on ‘30.5720 16, the General Purposes ‘Committee

.commended that a Committeé*on the Welfare of Students and Youth be

constituted in the Legislative Assembly of NCT of Delhi. The Secretariat was
directed to place the matter before the Rules Committee at the earliest.

The Rules Committee considered the matter in its meeting held on 6.6.2016
and approved the draft rules framed for the proposed committee. The final Report
of the Committee was considered and adopted in its meeting held on 9.6.2016.
The Committee authorised Ms. Bhawna Gaur or in her absence, Shri Somnath

Bharti to present the Report to the House on 9.6.2016.

_ o4 l i
Delhi. (Ram Niwas Goel)
9.6.2016 Speaker & Chairperson
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REPORT
A

Hon’ble Members Shri Ajesh Yadav, Shri Rajesh Gupta and Shri Som Dutt
submitted a request to the Speaker that a House Committee be constituted to
consider various issues relating to students in Delhi. The General Purposes
Committee in its meeting held on 30.5.2016 approved the suggestion and
recommended that a Committee on Welfare of Students and Youth be constituted
in the Legislative Assembly of the National Capital Territory of Delhi. The General
Purposes Committee also recommended that the Rules of Procedure and Conduct
of Business be suitably amended to incorporate provisions for the proposed
Committee on Welfare of Students and Youth.

The Rule Committee considered the proposal for amendment in the Rules of
Procedure and Conduct of Business in its meetings held on 6.6.2016 and
9.6.2016. After due deliberations the Committee recommends that the following
provisions be inserted in the Rules for constitution of the Committee on the
Welfare of Students and Youth:

«COMMITTEE ON THE WELFARE OF STUDENTS AND YOUTH
233 A Constitution of the Committee

There shall be a Committee on the Welfare of Students and Youth
nominated by the Speaker consisting of not more than nine members.

Provided that no Minister shall be nominated as a Member of the
Committee and if a member, after his appointment to the Committee is appointed

as Minister, he shall cease to be a member of the Committee from the date of

such appointment.

233 B Functions of the Committee
The Functions of the Committee shall be:-
(1) to review the progress and implementation of the welfare programmes
and other ameliorative measures for students and youth and to

report to the House as to the measures that should be taken by the

Government in respect of matters within their purview;
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(i)  to suggest ways and means of realizing the objectives of Government
policy to bring about imprgvement in the condition of the students
and youth in the shortest possible time;

(ilij to examine and report upon representations received from various
stakeholders or general public on matters connected with welfare of
the students and youth; and

(iv) to examine such matters as the Committee may deem fit or are
specifically referred to it by the House or the Speaker.

Explanation.- Representations should be addressed to the Speaker and

countersigned by a Member.”
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Delhi. (Ram Niwas Goel) —
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